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UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED SEPTEMBER 30, 2026
VRL LOGISTICS LIMITED S S
CIN: LEQ210KA1983PLCO05247 e
Registered Office; RSNO.351/1, Varur, Post Chabbi, Taluk, Hubli Dist. Dharwad, Quarter ended | Quarter ended | Yearended | Quarter ended | Quarter ended | Year ended
Hubli- 581207, Karnataka, Tel No: 0836-2237511 Particulars
Contact Person: Aniruddha Phadnavis, Company Secretary and Compliance Officer 30.09.2026 30.09.2025 31.03.2026 | 30.09.2026 30.09.2025 31.03.2026
NOTICE TO ELIGIBLE SHAREHOLDERS IN REGARD TO BUYBACK OF EQUITY SHARES : o || CuN |, et | B | i || S
CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS! BENEFICIAL 1 | Total incame from operations §.21,142 7872.433 32 13677 G.a0 341 832 1646 34,27.242
OWNERS OF EQUITY SHARES OF VRL LOGISTICS LIMITED (“COMPANY™) FOR THE BUYBACK OF EQUITY SHARES |
ON A PROPORTIONATE BASIS THROUGH THE TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM 2 | Net Profit / (Loss) for the period . . o
UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018 (*SEBI {before Tax, Exceptional and/or Extraordinary items) 188,318 1,28,108 =,36,953 2,712,200 1,374,435 2,866,343
BUYBACK REGULATIONS™), AS AMENDED. = | et Profit/ (Lossl for th e
. : ] — ’ . . vz - gt 1 g et Profit / (Loss) for the period before tax
This corrigendum to the public announcement (“Corrigendum to PA") showid be read in confinuation of and in conjunction with ' ftar E 2 arid/or Extracrdi it 1,88,318 1,28,108 5,365,953 2,12,200 1,372,255 5,86,343
the public announcement dated Wednesday, October 07, 2026 ["PA’) which was published in Financial Express (English - All WRSFEREEpORNA Ao SRR U CIIRaR) heme) o '
editions). Jansatla (Hindi - All edstions) and Viayavani (Kannada - Alf editions) on Thursday, Oclober 08, 2026, Capilalized lerms & | et Proft/ | YTor t = Chart
usad bul not defined in this Comigendum to PA shall have the same meanings as ascribad o them In the PA, unless otherwisa reet Frafit £ (Loss for the period after tax _
dofined hersin, tafter Exceptional and/or Extraordinary items) 1.38,60%9 95,526 413,732 1,49.865 99,194 & 34 530
This Comigendum is baing issued to inform the members of the Company that the Record Date for the Buyback has been revised - o : — —
from Friday, Ociober 16, 2026, 1o Thuraday, October 22, 2026 and the foflowing modification are made to the PA 3 | Total Comprehensive Income for the period [Comprising Profit / (Loss)
1. Modification to the Preamble of the PA for the period (after tax) and Other Comprehensive Income (after tax)] MLA N.A. MNLA, MLA, MA MN.A
; Refer Note 1)
The preamble of the PA is hereby modified o reflect the revised Record Dete and shall be read as follows: (Refer Note 7
OFFER TO BUY-BACK UP 87,50,000 (EIGHTY SEVEN LAKHS FIFTY THOUSAND ONLY) FULLY PAID-UP EQUITY SHARES 6 | Paid-up Equity Share Capital _ ,
OF FACE VALUE OF Z10 (RUPEE TEN) EACH OF VRL LOGISTICS LIMITED, REPRESENTING 5% OF THE TOTAL NUMBER (Face value T 2/- per Equity Share] 49,454 49,188 49,236 49,454 49,188 49,286
OF EQUITY SHARES IN THE PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY AS ON MARCH 31, 2026 FROM ALL = r -
THE ELIGIBLE SHAREHOLDERS OF EQUITY SHARES OF THE COMPANY AS ON OCTOBER 22, 2026 (RECORD DATE) Reserves (excluding Revaluation Reserve) asshownin the Audited Balance . , , , . )
AS PER THE RECORDS MADE AVAILABLE TO THE COMPANY BY DEPOSITORIES AS ON THE RECORD DATE, ON A Sheet of Previous year 36,65,807 3292464 | 3665807 3793601 | 3H05215 | 37,95,601
PROPORTIONATE BASIS (SUBJECT TO SMALL SHAREHOLDER RESERVATION), THROUGH THE "TENDER OFFER" - i — : :
ROUTE AT A PRICE OF ¥ 320 (RUPEES THREE HUNDRED AND TWENTY ONLY) PER EQUITY SHARE PAYABLE IN CASH . | Eeanings: PerShane LEES)ins] far coninuing and discontiniing opeiations
FOR AN AGGREGATE CONSIDERATION OF UP TO 7 28,000 LAKHS (RUPEES TWENTY EIGHT THOUSAND LAKHS ONLY) before and after extra ordinary items) (of T 2/- each):
("BUYBACK").
Furiher, Equity shareholdersibeneficial owners are requested to note that: _ Basic 281" 3.89° 1574 B.07 4.04" 1767
2 Mudd'!-[:atmn_ln Paragraph 1.6 m‘trm PA | | | | Diluted c 38" 3B5* 16.56 £ B2 400 17.48
Paragraphi-1.6 of the PA iz hereby modified and replaced a8 - The Equity Shanes shall be bought back on-a proportionate basis
from &l the shareholders of the Company holding Equity Shares as on Record Date, i.e., Thursday, October 22, 2026 ("Eligible g9 | Securities Premium Account 1052 138 1040035 1063712
Shareholders”), throwgh the “Tender Offer’ route, as prescribed under the Buvback Regulations, and sufiec! 1o applicable laws | S it i
facilitatadt through the stock exchange mechanism. as specified by SEBI in the SEBI Cisculars. In this regard, the Company will 10 | Net worth 4112610 34,81 080 38.69,054
request BSE to provide the acquisition window for facilitating tendering of Equity Shares under the Buyback. For ihe purposes of
this Buyback, BSE will be the Designated Stock Exchange. 11 | Outstanding Debt 2463207 17,896,749 21,15913
3. Modification to Paragraph 1.9 of the PA 12 | Qutstanding Redeamable Preference Shares MIL MIL MIL
Paragraph- 1.9 of the PA s hereby modsfied and replaced a5 - The Buyback will be undertaken on a proportionale basis from -
all Eligitée Shareholders as on the Record Date, and would involve a reservation of up to 15% {fifleen percent) of the number 13 | Debt Equity Ratio 0.60 0.51 0.55
of Equity Shares proposed fo be boughl back of number of Equity Shares enlitled as per the Eligible Shareholders who hold ' :
Equity Shares of market value not more than ¥ 2,00,000 (Rupees Two Lakhe Only), on the basis of the closing price on the 14 | Capital Redemption Reserve NIL MIL MIL
olock Exchanges registering the highest frading volume as on the Record Date, ie., Thursday, Dctober 22, 2026 ("Small r :
Sharsholders™ a5 on tl'rEIRE.'Eﬂflj Dale. whichevar is hiﬂhEF. v 15 | Debenture H[—i‘ll:"r'f'lﬂllil!'l Resorye MIL MIL MIL
4, Modification to Paragraph 14.1 of the PA 16 | Capital Adeguacy Ratio (%) 16.84 1571 17.25
Paragraph 14.1 of the PAis hereby modified and replaced as - As required under the Buyback Regulations, the Company has fixed =1
Thursday, October 22, 2026 as the record date ("Record Date’) for the purpose of determining the entitiement and the names of 17 | NPA Ratios
the equity shareholders, who are aligible to participate in the Buyback. The tander period for the Buyback offer will commanca from i — —
Tuesday, October 27, 2026. i &, not later than 4 {four) working days from the Record Date and shall remain open for a pariod of a} Gross NPA 398,956 453,201 433,529
5 (five) working days, i.e.. untll Monday, November 02, 2026 (Tendering Period’). B Met NPA 49,220 116,516 52.925
Except as detafied in this Comgendum o PA, the ather contents and ferms of PA remain unchanged, A copy of thes Comigendum . -
io P4 is avaiable on the Company's wehsite L&, wworlgroup in, the website of the Manager 1o the Buyback a1 weaw motisoswal com ¢} % of Gross NPA 1.32 1.83 162
and is expected 1o be made avadable on the wabsita of the SEBI | a., weww.sebigoiin and on the wabsite of the respactiva Stock = . :
Exchanges i.a., waww.nseindia.com and www.bseindia.com d} % of Net NPA ALY 0.48 0.£0
As per Regulation 24(i){a} of the Buyback Regulations, the Board accapis respongibiity for all the information contained in this 18 | Return on Assets (&) 0.33* 027" 115
Cormigendum bo Public Announcement and for the information confained i all other adverbsements, circulars, brochures, publicity _
malenals el which may be issued in relabon 1o the Buyback, and confirms thal the informabion in such docwements contan and "Not Annualised
will contam true, factual and materal information and does not and will nol contain any miskeading information, Mote: Scan QR for full set of
For and on behalf of the Board of Directors of VRL LOGISTICS LIMITED L Information retating to Tatal Comprehensive Income and Other Comprehensive Income is not furnished as Ind A5 s not vet made applicable to Banks, Financial Results
2. The above is anextract of the detafled format of Ouarterly Financial Basults filed swith the Stock Exchanges under Begulation 33 & 52 of the SERI (Listing Obligations and
Sl Sel- S Disclosure Reguirementst Regulations, 2015, The full format of the CQuarterty Financia!l Results are availabie on the weebsibes of Stock Exchanges at weesw.bseindia.com and
wirsviw e Ind o om anad also on Bank's website al https:iens federal bank.ind,
s ; - Anirudcha Phadn:
- [ W.T; MSanh-eﬁ war_ ” I'I.::Iri.‘:l.i-m-?nanél.rl_ I:E}=|'|a1 i I'I.-'I'ra mmt:LhE?E rll.dws Officer For the other line items reférred in regulation 52 (4) of the Listing Regulations, partinent disclosures have been mada to the Stock Exchanges (BSE and MSE) and can be
Elrmnlfflh' Dﬂaﬂq?’g,fdg e ‘DIT'TT-'I)TE?E::IE-Q.DF “‘-m“L i'i:emﬁ N :-Dr.ﬁ.nﬂpﬂi:nﬁcﬁ - accessed on the following URL and Quick Response Code:
' : & il Bombay Stock Exchange: ittps-/wwwbseindia.com/xml-data‘corphling/AttachLive/ 2 7ddf 1 60-a 1 2e-de3e-9cd 5-55eR7 248791 1. pdf
Oate G‘-:tc-;mr 16; 2026 Mational Stock Exchange: https:/nsearchives nseindia.comicorporate/FEDERALBMEK 16102026132028 FEL BM_Outcome 032 5.pdf
Place: Hubiball Krishnan Yenkat Subramanian

Managing Cirector & CED
{CHM: DOO031794)

Murmbai
Cctober 14, 20246
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The Power of Vibrance

PUBLIC NOTICE

In terms of Regulation 32(5) of Securities and Exchange Board of India (Delisting of Equity shares) Regulations, 2021 {a)
(“Regulations”) and as per the rules made under Section 21A of the Securities Contracts (Regulation) Act, 1956 and the

Rules, Bye-Laws and Regulations of BSE Limited (“the Exchange”), NOTICE is hereby given that the company given in the

Table below is delisted from the platform of the Exchange w.e.t date mentioned therein.

such a company and the depositories shall not effect transfer, by way of sale, pledge, etc., of any of the equity
shares held by the promoters/ promoter group and the corporate benefits like dividend, rights, bonus shares,
split, etc. shall be frozen for all the equity shares held by the promoters/ promoter group, till the promoters of
such company provide an exit option to the public shareholders in compliance with sub-regulation (4) of

Exchange had issued Public Notices in terms of Regulation 32(3) of the Securities and Exchange Board of India (Delisting of regulation 33, as certified by the concerned recognized stock exchange;

Equity shares) Regulations, 2021 proposing to delist certain companies, which had been suspended for a period of more (b)
than 6 months on account of non- compliance with various clauses of the erstwhile Listing Agreement/SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015/0ther reasons, from the Exchange, The company had either

failed to reply to the Exchange communications/ show cause notice issued by the Exchange or failed to take steps for "
revocation of suspension inthe trading of their securities or had consented to go ahead with the compulsory delisting.

the promoters and whole-time directors and person(s) responsible for ensuring compliance with securities
law, of the compulsorily delisted company shall also not be eligible to become directors of any listed company
till the exit option as stated in clause (a) above is provided.

In terms of Regulation 33(4) of SEBI (Delisting of Equity Shares) Regulations, 2021, the promoter(s) of the company
shall acquire the delisted equity shares from the public shareholders by paying them the value determined by the
valuer, within three months of the date of delisting from the recognized stock exchange, subject to the option of the
public shareholders to retain their shares.

The Public Notice had provided 15 working days from the date of the Notice to any person aggrieved by the proposal to
delist to submit representation in writing to the Delisting Committee of the Exchange.

In terms of Regulation 33(5) of SEBI (Delisting of Equity Shares) Regulations, 2021, the promoter shall be liable to
pay interest at the rate of ten percent per annum to all the shareholders, who offer their shares under the
compulsory delisting offer, if the price payable in terms of sub-regulation (3) of Regulation 33 is not paid to all the
shareholders within the time specified under sub-regulation (4).

The Delisting Committee of the Exchange, after considering the representation from company and investors received -
during the mandated time and the facts in the matter passed Delisting Order in the case of the company mentioned in the

table below wherever applicable. The company name along with addresses and promoters as per Exchange records,
alongwith the Fair Value payable by Promoters to the public shareholders are givenintable below:

Table 2] Further, these companies have been moved to the Dissemination Board of the Exchange.
St Scrip r—— T T ——— Fair Value Names ef thePromoters. | Effettve date 3) It may be noted that the onus of giving exit to the public shareholders and providing information to the stock
N;:-. Code Nas'm Y Exchange rE:';-rds To be Paid by the | as per Exchange records | of delisting exchanges for fair valuation is on the promoters of the company. In case exit is not provided by the promoters,
Promoters to appropriate action would be taken against such entities.
the Public
Shareholders
(Rs.)
1 | 523628 | Poddar Poddar Group Building, 112.81 Janpriya Traders Ltd, October 07,
Housing and | 126, Mathuradas Mills Brite Merchants Ltd, 2026
Development | Compound, N M Joshi Poddar Bhumi Holdings Ltd,
Ltd Marg, Lower Parel (W), Poddar Amalgamated
Mumbai, Maharashtra, Holdings Pvt Ltd,
400013 Rohitashwa Poddar,
Dipak Kumar Poddar
Note:

The names of the promoters shown above are based on records available with the Exchange or received from the
concerned ROCs/RTAs/Depositories.

The company is advised to note that the consequences of compulsory delisting include:
1) AsperSEBI(Delisting of Equity Shares) Regulations, 2021:-

» The securities of the companies cease to be listed and therefore are not available for trading on the platform of the
Exchange,

* Promoters of these delisted companies will be required to purchase the shares from the public shareholders as per
the fair value determined by the independent valuer appointed by the Exchange.

» Further, interms of Regulation 34(1) of SEB| (Delisting of Equity Shares) Regulations, 2021, the delisted company, its
whole-time directors, person(s) responsible for ensuring compliance with securities law, its promoters and the
companies promoted by any of them shall not directly or indirectly access the securities market or seek listing for
any eguity shares or act as an intermediary in the securities market for a period of 10 years from the date of
compulsory delisting.

For and on behalf of BSE Ltd.
October 17, 2026

* As per provisions of Regulation 34(2) of the 5EBI (Delisting of Equity Shares), Regulations, 2021, in case of
companies whose fairvalue is positive —
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VRL LOGISTICS LIMITED

CIN: LE0Z10KA1983PLCO0S247
Registered Office; RSN, 351/1, Varur, Post Chabbi, Taluk, Hubli Dist. Dharwad,
Hubli- 581207, Kamataka. Tel No: 0836-2237511
Contact Person: Aniruddha Phadnavis, Company Secretary and Compliance Officar

NOTICE TO ELIGIBLE SHAREHOLDERS IN REGARD TO BUYBACK OF EQUITY SHARES

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS! BENEFICIAL
OWNERS OF EQUITY SHARES OF VRL LOGISTICS LIMITED {("COMPANY™) FOR THE BUYBACK OF EQUITY SHARES
ON A PROPORTIONATE BASIS THROUGH THE TENDER OFFER ROUTE USING STOCK EXCHANGE MECHAMISM
UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018 (“SEBI
BUYBACK REGULATIONS"), AS AMENDED.

This comigendum to the public anncuncemeant {"Corrigendum fo PA") should be read in confinuation of and in conjuncticn with
the public announcement dated Wednesday, Cctober 07, 2026 (PA") which was pub&shed in Financial Express (English - Al
edifions), Jansatta (Hind: - All edifions) and Vijgyavani (Kannada - All editions) on Thursday, October 08, 2026. Capitalized terms
used but not defimed in this Comigendurm io P& shall have the same meanings a5 azcribed 1o them o the PA, unless otienyise
defined harain,

This Corrigendum is being issued to inform the members of the Company that the Record Date for ihe Buyback has baen revisad
from Friday, October 16, 2028, 10 Thursday, October 22, 2026 and the following modificalion are made fo the PA.

1. Modification to the Preamble of the P&
The praambde of tha PA Is hereby modified o reflect the ravised Record Date and shall be read as follows:

QOFFER TO BUY-BACK UP 87,50,000 (EIGHTY SEVEM LAKHS FIFTY THOUSAND ONLY) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF ¥10 (RUPEE TEN) EACH OF VRL LOGISTICS LIMITED, REPRESENTING 5% OF THE TOTAL NUMBER
OF EQUITY SHARES N THE PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY AS ON MARCH 31, 2026 FROM ALL
THE ELIGIBLE SHAREHOLDERS OF EQUITY SHARES OF THE COMPANY AS ON OCTOBER 22, 2026 (RECORD DATE)
AS PER THE RECORDS MADE AVAILABLE TO THE COMPANY BY DEPOSITORIES AS ON THE RECORD DATE, ON A
FROPORTIONATE BASIS (SUBJECT TO SMALL SHAREHOLDER RESERVATION), THROUGH THE “TENDER OFFER"
ROUTE AT A PRICE OF ¥ 320 (RUPEES THREE HUNDRED AND TWENTY ONLY) PER EQUITY SHARE PAYABLE IN CASH
FOR AN AGGREGATE CONSIDERATION OF UP TO < 25,000 LAKHS (RUPEES TWENTY EIGHT THOUSAND LAKHS ONLY)
{“BUYBACK"),

Further, Equity shareholders‘bensficial owners are requesied fo note that:

2. Modification to Paragraph 1.6 of the PA

Faragraph 1.6 of the PA is hereby modsfied and replaced as - The Equity Shares shall be bowght back on a proporionate basis
from af the shareholders of the Company holding Equity Shares as on Record Date, e, Thursday, October 22, 2026 {“Eligible
Shareholders’), throwgh the “Tender Dffes” route, as prescribed under the Buyback Regulations, and subject to applicabla laws,
facilitsted through the stock exchange mechanism as specified by SEBI in the SEBI Girculars. In ihis regard, the Compaay will
request BSE 1o provida the acquisition window for facilitaling lendering of Equity Shares under the Buyback. For tha purposes of
fhis Buyback, BSE will be the Designated Siock Exchange

3. Maodification to Paragraph 1.9 of the P&

Paragraph 1.9 of the PA s hereby modified and replaced &s - The Buyback will be undertaken on a proportionate bass from
all Eligible Shareholders as on the Record Date, and would invelve a raservation of up ba 15% {fifleen percent) of the numbar
of Equity. Sharas proposad to ba bought back or number of Equity Sharas enttled as per the Eligible Shareholders who hold
Equity Shares of market vatue not more than ¥ 200,000 [Rupess Twao Lakhs Only}, on the basis of the closing price on the
Stock Exchanpes registering the highesl rading volume as on the Record Date, (e, Thursday, October 22, 2026 {“Small
Shareholders’] &5 on the Record Dale, whichever is higher,

4. Modification to Paragraph 14.1 of tha PA

Faragraph 14.1 of the PA is hareby modified and replaced as - As required under the Buyback Regulations, the Company has fixed
Thursday, October 22, 2026 as the record date (“Record Date®) for the purpose of detarmining the antitlermant and the namas of
the equity shareholders, who are eligible fo participate in the Buyback, The tender peniod for the Buyback offer will commencs from
Tuesday, October 27, 2026, Le.. nof [ater than 4 {fowr) working days from the Record Date and shall rerasn open for a pesiod of
& (five) working days, .., unlil Monday, November 02, 2026 [ Tendering Period’)

Except as detailed in this Corrigenduem io PA, the other contents and terms of PA remain enchanged. & copy of this Comigendum
to PA i avaitable on the Company's websibe e www.wrdgroup.in, the website of the Manager o the Buybiack al wewmatilaloswal com
and is expecied to be mads available on the websde of the SEBl i.e., waww.zebi.govin and on the webste of the respective Stock
Exchanges [a., vwwe.nseindia.corm and weew bsaindia.com

A5 per Regulahon 24(ii6a) of the Buyback Regulations, the Board sccepis responsibility for all the informalion contasned in this
Corrigendum i Public Annocencarment and for the informabion contaned in all other advertisements, crowtars, brochures, publicify
matenals et , which may be issued in relation o the E-:,::,'I:lad{, and confirms that the information in zuch dociments contain and
will condain frue, faciual and matesal information and does not and will not contain sy misleading information.
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B3 M
S2neh 57063 SHOW CAUSE NOTICE
&-;%ﬁd. 23808 dédé Service No: TA-42815H MAJOR HIMANSHU RUSTOGI
30 1o 33l ® 1. WHEREAS, you were granted commission into Territorial Army on 13
Roten Dech HOT, Mo
» 2. ANDWHEREAS, you have failed to attend the Annual Training Camp
ned g3 Tet8as. for the Training Year 2023-24 and 2024-25 despite the following Call Up
3 303 BT Notices issued to you by 115 Infantry Battalion (TA) MAHAR for
2300 B2, TN embodiment under Rule 20 of Territorial Army Rules 1948 (Revised
- Edition 1964)
BITIRNY ”"7-)’3"\336 3. AND WHEREAS, you have neither attended Annual Training Camp for
3oB3Re adRaHTe two consecutive Training Years 2023-24 and 2024-25 nor have secured
TodresTResSon) exemption from attending Annual Training Camp.
=~ 235 m6"’ 3 4, AND WHEREAS, Rule 14 (d) or Territorial Army Rule 1948 (Revised
U 0320 Edition 1964) stipulates, “Territorial Army Officers who do not attend
Annual Training Camps for two consecutive years without securing the
exemption, as provided for in sub-rule 2 of 20 of these rules and who
cannot urge any valid reason, justifying their absence from such training,
may, for reasons to be recorded in writing by the Competent Authority, be
BBl 92abooed discharged from the Territorial Army Service.

5. NOW THEREFORE, you are hereby informed and called upon to
amf submit your defence, if any, in writing as to why you should not be
discharged from Territorial Army Service in accordance with Rule 14(d) of
Territorial Army Rules 1948 (Revised Edition 1964)

In case, no reply is submitted by you within 30 days of receipt of
this Show Cause Notice, it will be assumed that you have no reason to
urge against your discharge from Territorial Army Service and action

as deemed appropriate will be taken ex-parte.
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VRL LOGISTICS LIMITED

CIN: L60210KA1983PLC005247
Registered Office: RSNO.351/1, Varur, Post Chabbi, Taluk, Hubli Dist. Dharwad,
Hubli- 581207, Kamataka. Tel No: 0836-2237511
Contact Person: Aniruddha Phadnavis, Company Secretary and Compliance Officer

NOTICE TO ELIGIBLE SHAREHOLDERS IN REGARD TO BUYBACK OF EQUITY SHARES

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/ BENEFICIAL
OWNERS OF EQUITY SHARES OF VRL LOGISTICS LIMITED (“COMPANY") FOR THE BUYBACK OF EQUITY SHARES
ON A PROPORTIONATE BASIS THROUGH THE TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM
UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018 (“SEBI
BUYBACK REGULATIONS"), AS AMENDED.

This corrigendum to the public announcement (“Corrigendum to PA") should be read in continuation of and in conjunction with
the public announcement dated Wednesday, October 07, 2026 ("PA") which was published in Financial Express (English - Al
editions), Jansatta {Hindi - All editions) and Vijayavani (Kannada - All editions) on Thursday, October 08, 2026. Capitalized terms
used but not defined In this Comigendum to PA shall have the same meanings as ascribed to them in the PA, unless otherwise
defined herein.

This Corrigendum is being issued to inform the members of the Company that the Record Date for the Buyback has been revised
from Friday, October 16, 2026, to Thursday, October 22, 2026 and the following modification are made to the PA.

1. Modification to the Preamble of the PA

The preamble of the PA is hereby modified to reflect the revised Record Date and shall be read as follows:

OFFER TO BUY-BACK UP 87,50,000 (EIGHTY SEVEN LAKHS FIFTY THOUSAND ONLY) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF ¥10 (RUPEE TEN) EACH OF VRL LOGISTICS LIMITED, REPRESENTING 5% OF THE TOTAL NUMBER
OF EQUITY SHARES IN THE PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY AS ON MARCH 31, 2026 FROM ALL
THE ELIGIBLE SHAREHOLDERS OF EQUITY SHARES OF THE COMPANY AS ON OCTOBER 22, 2026 (RECORD DATE)
AS PER THE RECORDS MADE AVAILABLE TO THE COMPANY BY DEPOSITORIES AS ON THE RECORD DATE, ON A
PROPORTIONATE BASIS (SUBJECT TO SMALL SHAREHOLDER RESERVATION), THROUGH THE “TENDER OFFER"
ROUTE AT A PRICE OF T 320 (RUPEES THREE HUNDRED AND TWENTY ONLY) PER EQUITY SHARE PAYABLE IN CASH
FOR AN AGGREGATE CONSIDERATION OF UP TO ¥ 28,000 LAKHS (RUPEES TWENTY EIGHT THOUSAND LAKHS ONLY)
(“BUYBACK").

Further, Equity shareholders/beneficial owners are requested to note that:

2. Modification to Paragraph 1.6 of the PA

Paragraph 1.6 of the PA is hereby modified and replaced as - The Equity Shares shall be bought back on a proportionate basis
from all the shareholders of the Company holding Equity Shares as on Record Date, i.e., Thursday, October 22, 2026 [“Eligible
Shareholders"), through the “Tender Offer” route, as prescribed under the Buyback Regulations, and subject to applicable laws,
facilitated through the stock exchange mechanism as specified by SEBI in the SEBI Circulars. In this regard, the Company will
request BSE to provide the acquisition window for facilitating tendering of Equity Shares under the Buyback. For the purposas of
this Buyback, BSE will be the Designated Stock Exchange.

3. Modification to Paragraph 1.9 of the PA

Paragraph 1.9 of the PA is hereby modified and replaced as - The Buyback will be undertaken on a proportionate basis from
all Eligible Shareholders as on the Record Date, and would involve a reservation of up to 15% (fifteen percent) of the number
of Equity Shares proposed to be bought back or number of Equity Shares entitied as per the Eligible Shareholders who hold
Equity Shares of market value not more than € 2,00,000 (Rupees Two Lakhs Only), on the basis of the closing price on the
Stock Exchanges registering the highest trading volume as on the Record Dale, i.e., Thursday, October 22, 2026 (“Small
Shareholders”) as on the Record Date, whichever is higher.

4. Modification to Paragraph 14.1 of the PA

Paragraph 14.1 of the PAs hereby modified and replaced as - As required under the Buyback Regulations, the Company has fixed
Thursday, October 22, 2026 as the record date ("Record Date”) for the purpose of determining the entilement and the names of
the equity shareholders, who are eligible to participate in the Buyback. The tender period for the Buyback offer will commence from
Tuesday, October 27, 2026, i.e., not later than 4 (four) working days from the Record Date and shall remain open for a period of
5 (five) working days, i.e., until Monday, November 02, 2026 ("Tendering Period™).

Except as detailed in this Corrigendum to PA, the other contents and terms of PA remain unchanged. A copy of this Corrigendum
to PA is available on the Company’s website i.e. www.vrigroup.in, the website of the Manager to the Buyback at www.motilaloswal.com
and is expected to be made available on the website of the SEBI i.e., www.sebi.gov.in and on the website of the respective Stock
Exchanges i.e., www.nseindia.com and www.bseindia.com

As per Regulation 24(i)(a) of the Buyback Regulations, the Board accepts responsibility for all the information contained in this
Corrigendum to Public Announcement and for the information contained in all other advertisements, circulars, brochures, publicity
materials etc., which may be issued in relation to the Buyback, and confirms that the information in such documents contain and
will contain true, factual and material information and does not and will not contain any misleading information.

For and on behalf of the Board of Directors of VRL LOGISTICS LIMITED

Sd- Sdi- Sa-
Dr. Vijay Sankeshwar Mr. Ramanand L Bhat Mr. Aniruddha Phadnavis
Chairman and Managing Director Whole-time Director Company Secretary & Compliance Officer
DIN: 00217714 DIN: 01875068 Membership No. A20456

Date: October 16, 2026
Place: Hubballi




